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O R D E R 

This appeal filed by the assessee is directed against the order of 

CIT(A), Gulbarga dated 24.04.2019 for the assessment year 2016-17. 

2.     At the time of hearing, the Ld A.R submitted that the assessee has filed 

application under the Direct Tax Vivad Se Vishwas Act, 2020 and has filed 

Form 1 and 2. Learned Departmental Representative has no objection. 

3.    I have heard the rival contentions and perused the material on record.  The 

assessee has opted for Vivad Se Vishwas Scheme, 2020.  Since the assessee 

has already filed the necessary application before the tax authorities under the 

above said scheme, I am of the view that no purpose will be served in keeping 

this appeal pending.   Accordingly, appeal of the assessee is dismissed as 

withdrawn. 
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4.      In the result, the appeal of the assessee is dismissed as withdrawn. 

Pronounced in the open court on the date mentioned on the caption 

page.              Sd/-     Sd/- 

                Sd/- 
       (Beena Pillai)               
   Judicial Member

                          Sd/- 
              (Chandra Poojari) 
           Accountant Member 

Bangalore,  
Dated : 7th April 2021 
NS* 
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2. The Respondent
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4. The CIT(A)
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6. Guard file 

By order 

Asst. Registrar,  
                         ITAT, Bangalore.


